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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

ORDER DATED: 06.09.2006 
r 

'- 
k 

Heard Mr. B.Dash, Ld. Counsel 

for the Applicant and Ms. S.L.Pattnaik, Ld. 

Counsel for the Respondents. 

In the Original Application, the 

Applicant had prayed for quashing the 

notification (under Annexure-AJ6) and the 

same has been done in the meanwhile vide 

Annexure.. R!l I rendering the O.A. 

rnfructuous. 

Hence, the O.A. is disposed of 

being .rnfructuous. No costs. 

Copies of this order be supplied 

to both the parties. 
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